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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED OCCUPATION BY SOME FOREIGN
NATIONALS OF AN ISLAND TILANCHANG
IN THE NIcoBAR GROUP OF ]ISLANDS

SHRI CHITTA BASU (Barasat):
I call the attention of the Minitser of
Defence to the following matter of
urgent public importance and request
that he may make a statement there-
on:

“The reported occupation by
hundreds of foreign nationals of an
Island named Tilanchang in Nico-
bar District near Camorta Island
which was detected by Navy {fol-
loweq by arrest of 74 persons in-
cluding children on 31st January,
1978 and steps taken by the Gov-
ernment to ensure the security and
integrity of the nation.”

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): Mr. Speaker,
Sir, on 30th January, 1978, a routine
patrol of coastal area by our Air Force
reported boat wmctivity about on mile
west of Tillangchong in the Nicobar
Group of Islands. A naval patrol boat
was despatched immediately from
Port Blair for investigation. On 31st
January, 1978, the nava)l boat appre-
hended a fishing vessel ‘LIDOMSIN',
one sister boat and one out-boat. The
boats were escorted to nearby Nan-
cowrie Island, The boats had 74
personnel, which included 12 women
and 28 children. It js learnt that the
nationality of these personnel is Thai.
All these persons were handed over
to the Police at Nancowrie. It has
been reported that these persons were
produceq before the Chief Judicial
Magistrate who sentenced 49 of them
to undergo rigorous imprisonment for
six months under Section 14 of the
Foreigners Act and three months
rigorous imprisonment under Section
6(A) of Passport (entry into India)



